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Cvil Appeal No(s). 7167/2012

M S THE | NDURE P. LTD., GHAZI ABAD Appel | ant (s)
VERSUS
STATE OF U. P. & ANR Respondent (s
)
Date : 15/07/2014 This appeal was called on for hearing today.
For Appellant(s)
M. Adarsh Upadhyay , Adv.
For Respondent (s) M . Raj eev Dubey, adv.
M. Ravi Prakash Mehrotra , Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Ld. counsel Ms. Rashmi Si ngh appears on behal f of
t he
appel l ant. She states that the erstwhile advocate representing the
appel | ant has been appointed as the Standi ng Counsel for the State
of U P. and cannot therefore, appear in this case. This is taken on
record. She seeks and is given six weeks tinme to file the fresh
vakal at nama.
The original record has not been received fromthe H gh Court.
A reminder shall be issued.
Li st again on 12.09. 2014.
(M K HANJURA
)
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